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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

0.. A-No ,,2029/2001
M A No .. 17''00./2001
M,. A-No ,.1701/2001

Hon'ble Shri Shanker Raju, Member (J)

New De .11'l i „ t i"i i s t; he 161 h day of Au gu st,, 2001

Srrit.. Phool Pati

w/o Late Si'l„ Munshi Rarn

Ra:i Bhadhur
s/o Sh- Munshi Ram
r / o G o d B h a w a n G a ]. i N o ,. 4 0
Sadh Nagar-I

Palam Colony

New Del hi- ,Appl ican t;:

(By Advocate; Shri Yogesh Sharma)

Vs

1 - . U n i o n o f I n d i a t It r o u g h

T h e G e i'l e r a 1 M a n a g e r

N o r t h e r n R a i 1 w a y

E;5aroda' House

New Delhi,,

The Divisional Railway Manager

N o r t h e r n R a i 1 a y
F- ;i' r o >: p u. r D i v i s ion
FLI ro.zepu r „ „ „ Respondents

By Shanker Raju- Member (J);

H a a 1" d t h e 1 e a r n e d c o u n s el to r t h e a p p 1 i c a n t s,

2„ The grievance of the applicants is that

t. !'i e y a r e t It e 1 e g at 1 I'l e i r s o f t hi e d e c s ai s e d G o v e r n m e n t

servant who died in harness on 11 „ 7 ,,1999 „ According

to the applicants- they made a representation to the

respondents for consideration of the applicants for

appointment on compassionate ground,. This- has

foll.owed another representation,. The applicants state

that despite expiry of more than one year the

respondents are yet to consider the case ■ of the

applicants as per- tfie master cir-cular No,. 16 pertaining

to the compassionate appointment,. In this back



g r o LI n c! ,, i t i s s t a 1: e d t h a t> a d :i r e c t i o n b e i s s u e d t o the

respondents to dispose of their representation filed

.on 8,. 9.. 1999,.

3  I hi a V e c o n s i d e r e d t i'l e c o n l: i3 n t i o n s o f t h e

app]. ican ts. Ends of .iustice would be met, if the

respondents are directed to dispose of the

representation made by the applicants on 8.9.,1999

perta.ining to the request of con sri deration for.

appointment on compassionate grounds as per the master

circular No„.16 ibid,, I order accordingl.y „ The

r e s p o r"i d e n t s a r e f u r t f'l e r d i r- e c t e d t o p a s s a d e t a i 1 e d

speaking order within two rnontl'is from the date of

receipt of a copy of this order,. However, the

applicant if still aggrieves., he is at liberty to take

up the appropriate proceedings in accordance with law.,

T lie 0 A i s cJ i s p o s e d o f a t t h e a d rn i s s i o n s t a g e i t s e 1 f „

No costs„

4 .. A c e r t i f i e d c o p y o f 1: hi i s o r d e r b e .s e n t t o

t f1 e r e s p o n d e n t s a .1 o n g w i t l i ci c o p y o f t f'l e 0 A „

/RAO/

CSHANKER RAJLI)
MEMBERfJl


